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S. S. GARG : 
 

 The learned Counsel for the Respondent submits that the 

present appeal i.e. E/60197/2019 is duplication of the appeal 

E/60396/2016 which has already been disposed of by the Tribunal 
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vide final order dated 07.08.2025, therefore, the present appeal 

becomes infructuous. 

2. In view of the above, the present appeal is disposed of being 

infructuous. 

(Dictated and pronounced in the open court) 
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